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CENTRAL ·ADMINISTRATIVE TRIB 
ALLAHABAD BENCH ALLAHA 

TUESDAY 'l'HIS 'l'HE lST DAY 

ORIGINAL APPLICATION N~. 100 oF-i 
WITH 

ORIGINAL APPLICATION NO. 523 OF 2002 

HON. MR. S. DAYAL. MEMBER-A 
• HON• MRS. MEERA CHHXSBER. MElvtBER-J 

. -
M'hesh Chardra srivaitava 
s o Late sri Ram saj wan Srivastava 
r/o 120-D. 
Vishwa Bank colony, 
Barra, 

. . ~. ""' • 
• • 

oeeg court 

L 

2002 

Dist- Kanpur Nagar. •••Applicant in O.A 100/02 
~ ~ 

• . 
Dhananjaya Kumar Triv~di • 

s/o Sri Babu Lal Trivedi, 
r/oii.No. 112 Block •c• 
Kidwai Nagar. · . 
Kanpur Nagar. • •••. Applicant in O.A 523/02 

(By Advocate:- Sh. K.K.Tripathi) ' 
Versus 

1. Union of India, 
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l•tinistry of corrvnunication Department of Post, · 
New Delhi. 

2. 

3. 

4. 

The ChiefPostmaster General, 
U.P. Circle, 
Lucknow. 

The Direct or • 
Postal services, 
Kanpur Region. 
Kanpur. 

The Chief Post Master, 
Kanpur He~d office, 
District- Kanpur. 

. . . . 
., 

"r ·• 

•••••• Common respondents in both the . , O.As. • 

(By Advocate:-shri §:coat'iii:-J.~di) 

0 RD ER • 
- - - - - .. 

HON. t1R. s. DAYAL, MEf'ltBER-A • 

In o.A No. 100/02 the applicant has sought 
.. 

lor. ~tting aside of orders dated 16-10-2001 and 10-1-2001 
• 'i 

and a direction to respondents to pass orders for· • . · 

posting of theapplicant on the post of Postal Assistant 
• • 

for which he has in~tially been recruited vide order 

\ 

dated 18-8-1997. 

ar--eforsetting aside of orders dated 16-10-01. 10-1-2002 

In o.A 523/02 the reliefs sought 

l • 
and 11-4-2002 alongwith a direction to the respondents 

for · ithich to pest th,applicant as Postal Assistant 

~ .. 
' ; 

\ 
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recruited. v.i.de 

he c1a1es be initiallyJorder of reapoodent Ro. 2 dated 

5 - 2 - 1999. 
• 

2. The learned counsel fer the applicant Jn both 

these cases bas chosen to • a~ illness en 16 8 - 2002. 

16-9- 2002 and today. Thus t:be appl.ication .la not 6 

• 
deemed pernsed .beca-tise o£ the inherent ill ness ill t he , 

• • 

case. 

3. The appl.icant in O.A 10 0/ 02 vaa infe& rd by the - .. _ 
responQents by letter dated 16-10- 2 001 that a pos~ o£ 

- '! ~ 

E.D was vacant vbi.le : ... t.be name of the appliclnt b4'- .been 

a p proved for ccapass.ionate appointz ent in Postal 
.. .. 

Ass.istant. No vacancies Jn the cader o£ Postal Assi.staat. 
• 

v .ithi.n the ceiling 0£ ~ are a:va11able. It !a a1so 
ap~bved 

ment.inned that chance of : -:. absorption of tt9Jcano t fl.ates 

kept;> in waiting agai nst vacancies aval iahl e v ithin-

5" ceiling of Direct Recruitm 11t q u ota in t:he deparbaell.~ 
£urther stated that 

or elsel!l'here very re::iote._ ~ .il:s t /. ~ wiJ l !n~ess of the 

a p9licant for the ap~int::ent on the E.D post was_ 

sought by another l etter dated 1 0 - 1 - 2 0 02. 'i'he applicant 

vas again requested to s ntni t an une-0nd.1tiona l vil l in!JleSS 

-
£or m / ms post wh ich were lyi.ng vacant in Banda Di.vi s i on 

• 

• Patebpur divisi.oo and Kanpw: divi.sion( M) . l:t ~ 

c l air.ied that the Chief .Pest Master, Kanpur by letter 

dated U - 6-20 01 bas ascerta i fl the vi.1 11ntpess for 

absor~iOll £or t h e j ob in other Ministry/ Departaeq.t. 

~he applicant had c;ive..trl bis consent far U.P. C1rc1e. 
be 

The a p plicant cla ims that yei;-/ sent a representatioo. 

against order dated 16-12- 20 01 with a request to r~i.ev of ·-
order dated 15-10 - 2 001. It 1.s cla i med that the cpplioant 

has eeen farced to s nbxtft hi s will i ngness to .be posted 
• 

as ED agent resulting in revera.iOll and loss of. pay 

al l<Y;1ances and also his seni.ori.ty in the cadre of 

POstal Assistant. He c l aim s that be i.s entJ.t.lelto an 

opportc:n t ty before h e is revected. 
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4. We find from the cowiter reply that the applicant 

has not been appointed as Postal Assistant. we find • 

there was no case of reversion as the applicant has not 

been appointed. The respondents have also denied that 

any persons junior to the applicant was given appo.intment. 

The applicant is free to accept or reject the offei .of 
• 

the respondents .fo~· .cppointment on ED/Gos post:.s• 
4' 

Under the circumstances we do not find ' 
t 

'.: any merit 

in this application. Kowever. since the representat~on of 
t.; 

be pending.,i ihe 
. ~· 

the applicant dated 3-12-2001 stated to 
- . r .espon<:'J.ents are directed to decide the same ~ith~ 3 

from the date of r e-cz~ipts of the copy of this ordv 

alongwith copy of the said representation. 
... 
• 

s. As regards o.A 523/02 the applicant had applied 
•• 

for comp~ssionate appointment on the ground that his 
. 

months 

fatl1er had suffered from heart ailment and had bec"ome 

undable to perform his duties in the department. The ....--­

applicant had sought eompassionate appointment .. . 
which was rejected by the respondents vide order .. 

dated 4-9-97. The mother of the applicant had represented 

against the rejection of the application for compassionate .. 
• 

a ppointment. The appiicant was thereifter informe<;i 
• !' • 

of 
by letter dated 14-12-99/the PK;.Kanpurthat his name 

, 

was entered in the waiting list at sl. No. 3 in • 

relaxation quota for P.A cadre. The applicant has 
• 

thereafter received letter dated 16-10-2001 l&t8.~~~g 

him that . likelihood of absorption of two candidates 

against 5% ceilling of the recruitment quota in P.A 

cadre was extremely remote then sought his willingness 
This 

for being posted a s ED/GDS~·'t/ .~inder was sent on 
• 

l0-1-2001 for appointment to a GOS post lying va~~~t in 

Banda Di\rision. Fatehpur Division/Kanpur (M) Division, 

'fhereaf te\r the applicant was again reminded by letter 

d~ted 11-k -2002 regarding submission of willingness for 

appointme t to a GDS post. The applJ.cant 

~ · 
has not 

,. 
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submitted his willingness andhaa .chosen to file the: 

o.A. 

6. The applicant has claimed th~t he .is .belpg 
,,-

compel led to give his willingness to join ~ ~· the post ,. . 
• • 

of Gram.in oak sev~k.~. , . \'{e find no such pressuri~atio.n., 

, -Ch~ respondents£· h u¥e only sought to ascerta~ th~ 
a pplicants willingness which he is free to give 

or not to give. Under the c.ircwr,stances this o.A has 
,. 

no merit and thesame is dismissed. 

No order as t ·o :Costs. 
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